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I Ord.rs Ot TrbunaI 

Order in ANo. 1025186. 

: 

The grievance of the applicant 
herein is that his services have 
been terminated while retaining 
others who joined service later. 
In other words, his complaint is 
that the principle 'Last Come First 
Go' has not been followed by the 
respondents. 

The stand tenby the repon—
dents, in their reply, is that there 
is no seniority listrnaintained in 
the case of persons tappointed on 
temporary basis, and therefore the 
plea of the applicant that his 
juniors were retained in service is 
baseless. 

After considering the rival con—
tentions, we are satisfied that even 
in the case of temporary employees, 
though no seniority list is rnaintai—
ned, the principle 'Last Come First 
Go' should be applied; otherwise, 
the termination of services of tempo-
rary employees will become arbitrary. 

In view of the above, we grant 
prayers I and 2 of the application. 
We do not consider it necessary to 
pass any order regarding the third 
prayer. 

mMAKRISH14A RA)) (L . H.A. RJ1 
MEMBER (J) 	 MEMBER(A). 
24.X.1986. 	 24.X,1986. 

this. 
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TO 
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2, Shri M. Sreenijasa 

Shri M.N. Muralidhar 

Shri R. Prabhakara 

S. Shri Arun Kumr N Joshl  

Shri G. Prakashraj Urs 

( Si Nos. I to 6 - Assistant Compilers. 
Office of the Director of Census 
Operations in Karnataka 
No. 21/1, Mission Road 
Eangalore - 560 027 ) 

Shri S. Ranganatha Jois 
Mvccate 
36,. 'Vagdevi' 
Shankara Park 
Shankara puram 
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RESPONDENT S 

The Joint Director of Census Operations 
in Karnataka 

S. Shri B.S. Narasimha Murthy 
Joint Director of Census 
Cpa rations in Karnataka 
No. 21/1, Mission Road 
Bangalore - 560 027 

9. Shri N. Basavaraju 
Central Govt. Stng Counsel 
High Court Buildings 
Bangalor. - 560 001 
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CENTRAL ADMINISTRATfl!E TRI8UNAL 

BANUALLRE 

DATED THIS THE 10TH DAY OF JUNE, 1987 

Hen' ble Shri Justice K.S Puttasuamy, \iice—chairma' 
Present: 	 and 

Hon' ble Shri L.H.A. Rego, Member (A) 

C ON TLMp I C F C CUR I C ASE No • 5/87. 

Erarna11a7a, 
S/0 Mallanna, 
Aed 27 years. 

M. Sreenivasa, 
s/a B.M. Muddappa, 
Majcr. 

u.N. Muralidhar, 
Majur. 

R. Prabhe<ara, 
S/o N. Ramachanra R30, 
Aged 27 years. 

. Arun Kumar N Joshi, 
S/a N.B. Josh fw , 
Major. 

6. 	. Prakashraj Urs, 
S/a Ucpalraj, 
A;eJ 27 uears. 

(A1icants 1 to 6 were working 
as Asst. Comi1ers in the C/c 
theDtrector of Census OpE;rations, 
Mission hoad, 8an:a1cre-27) 

(Shri. S. Ranganatha Jois, Advocate) 

V. 

Aplicants. 

Shri B.S. Narasimha Murthy, 
The Joint Director of 
Census Operations in Karnataka, 
No.21/i, Mission Road, 
Banalora-27. 

(Shri N. Basavaraju, Advocate) 

.... ResJondent. 

This application having come up for hearing 

to—day, Vice—chairman macid the following. 
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OR D ER 

In this appLication made under Section 17 of the 

Administrative Tribunals Act of 1985 ('the Act') and 

Contemt of Courts Act of 1971 (1971 Act) the petitioners 

have moved this Tribunal to punish the ccntemner under 

the 1971 Act for non-imlernentation of the order dated 

24.1C.1936 made oy this Triunal In A.Nos.1020-1024/36. 

2. 	In A.Nos. 1020-1024/36(1) uhch were transferred 

cases from the High Court of KarnataKa the applicants had 

cha1lanei theLr terminations. On 24.10.36, a Division 

Bench of this Tibunal onsistin of one of us namely 

Hon' ble Shri LHA Reo,r1ember(A) and Hen' ble Shri Ch. Rarna-

krishna Rae Member (3) made an order in these terms: 

"After considering the rival contentions, 

we are satisfied that even in the case 

of temporary employees, thouh no senlo-

rity list Ls maintained, the principle 

"Last Coma, First Oo" should be applied; 

otherwise, the termination of services 

of temporary employees will become 

arbitrary. In view of the above, we 

grant prayers 1 and 2 of the application 

of the aplicant. Je do not consider it 

necessary to pass any order regarding 

prayer 3". 

The applicants claim that this order has not been impleninted 

by the contemner in letter and spirit and therefore he is 

liable to be punished under the 1971 Act. 
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The contemner and his learned counsel Shri N. Basa—

varaju are present. 

Je have heard Shri S. Rananath Jois, learned counsel 

for the petitioner and Shri 8asavaraju. 

In compliance of the order made by this Tribunal, 

the oatLtLoners nave been re—instated to service by the 

contemner on 13,4.37 with effact from the iat f of their 

termination viz., 21.1.B3. In this view, the yrievance of 

the oetitioners for tner reinstatement has been o-I4ed - 
by the contemner. 

another grievance of the petitioners is that the 

monetary benefits due to them from 21 .11 .33 has not so far 

been paid and therefore the contemner is liable to be 

punished. 

Shri Basavaraju submits that 	procosals for creation 

of 	supernumerary posts and for payment 	of the arrears have 

been 	submitted by the contemner to the 	Head of the Department 

at Delhi who, in turn had suomitted his proposals to 

overnment, which had not so 	far made its orders and communi— 

cated the same to the contemner to make paym3nts. 	Shri 
:T . ,4111jilyf  Bsavaraju prays for sx months' 	time 	from this day to 	enable 

the Government to make its orders and arrange for payment of 

the monetary benefits due to the aplicants. Shri Jois 

opposes the grant of six months' time for panent of the  

- arrears. 
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We are of tne view that having reyard to all the 

facts and crcumstances of the casa, it is reasonable 

to grant another 4 months' tma from this date to the 

contemner and Governmant of India to comly with that 

oortion of the order of this Tribunal dealing with the 

payment of monetary benafts. 

In compliance 00 the order made by this 

Tribunal, the con;emn2r h:d also pe3d an order for 

promotion of the aetition rs on 9.6.87. 	In that order, 

the ccntemn3r had iven promotion to the oatitioners 

from 16.4.1987. But Shri Jcis contends that the 

jttionrrs wera due for promotion from an earlier date. 

Ja will assume that Shri Jots is aloe correct. 

But that can hardly oe rCJnJ to hold that the contemner 

had not complied with the order made by this Tribunal. 

If the uetittoners have any rievance on the date of 

rornotion iven by the contemner, it is undoubtedly 

oen to them to aitate the sam3 in a separate application 

before this Tribunal. 

9. 	In the ltht of cur above discussions, we hold 

that these jroceedins are liable to oe droped. LJC 

therefore droo the contempt of Court proceedins ayainst 

the contemner. Je however grant 4 months' time from 

this day to the contemner and Government of Irdia for 

payment of monetary benefits due to the petLtioners. 

- 

- 	 Member  

tv 


